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(;ovclllnll,lll t)l JnIln]U nlt(l Kr5hrnlr,
Tr{tniport Departm.nt, Clvll sGcrat!rlrt,

I&l(,.l,tlltl u.

NOTIFICATION

Jammu, the 4th of November, 2022.

s.(-, 582 : 'ln exercrse of powers confered by Section 96, tO7. tt1, t Ll, 212 and 2tZ gl the
Nrftor vehictes Act, 1988 (59 of 1988). the Government of Jammu and (ashmtr hereby gtopo*s to
rrr.l[.e the following amendments tn the Jammu snd Kashmtr Motor Vehicles Rules, l99l rrhich are
,{rhhshed for the informatron of atl persons likely to be .ffected thereby; and

l{olrce is hereby given that the said draft of proposed amendments to the rules shall be rtnalized afler
cxplry of a period of six weeks from the date on whtch the copies of the omctal Gazette in whtch
notafication rs pub. jhed are made avaalable to the publtc.

ns and suggestlons, tf any, may be addregsed to Admtnistrative Secretary, Transport
, Room No. 41, Crvjl Secretarlat, Jammu or by e-maal at

bjections and suggesUons which may be received from any peGon before the expiry of the
specified above shall only be constdered.

In rule 4l-A;

(a) in clause (a), afte. the words b per clause (b) of this ,uld, the wo.ds and figurestxcept any vehicle whlch has been approved for use as a commeacial passe4ger
vehicle under Rule 274-A, for vrhtch A[ J&X Contract Carriage permit is sougnfslalt-Ue
added.

(b) After ctause (a), the foJtowjng shall be Inserted as clause (aa); namely:-

'laa) contract carriage permit shafl be granted to a new vehicre which is compliantyrith BS-VI or the latest norms latd down by Bharat Stage Emlsston Standards of theGovernment of lndia. However, lt shall not be appltcableio:-

(i) Any Vehtcle tor whtch Letter olAuthority (LA) has atrcady been tssued prtor to. the date of rssuance of this nouftcaflon.

(ii) Any Vehicte for whtch A[ Indta Tourist permit has b€en lssued and p€rmtt
hotder applles for its converston to lo:at permtt after a p€rtod;f twefve via.s...-

(c) Clause (c) shalt be substituted by the follotvang; namely:_

Ic) (1) 
_Any p€rson Intendlng to purchase a pass€nger T.ansport vehtcte, to beoperated under thc Stage Ca.riage permtt, shal submtt tn apilit.itton atong wtthbelow menuoned documents:-

i. DomlcleCertificate;
il. Present rddress proof;
ill, Character Cerflflcate lssued by ,ny Ga.€tted offic€r;
iv. Copy of the drtving ltcense of the appltcant or of any person proposed to be

en9a9ed as driver by the appltcant;

g'



l)q1.lr,tll(r r . t .rIt(t.lv[ wllt !lnrd l0 llt.! r,.,rlrr!, (rl lr)rll<prrrt vehicles
nlrt'nrly ownc(l by thc appllcant reglstcrerl ln lhe applican(s
r r.nn Li/flr nr/con) pany/cooperat lve soclrty Elong wlth thelr permlt nu'nbe?.,, in
c8sc thc vchlcle(s) ls/are already being operated under a permit.

(2) Any person lntendlng to operate passenger Transport vehlcle to be operated under
All l&K Contract Carriage Permit, shall submit an app lcation along with below
mentioned documentS:-

(r)
(ri)
(iii)
(iv)
(v)

(vr)

(vii)

ln tuleT4i

Domaclle Certifrcate;
Registration cerlflcate of the vehicle for which the permlt ts sought;
Present Address proot;
Character Certitjcate to b€ issued by the concerned potice Station;
Copy of the driving license of the appticant or of any person proposed to be
engaged as driver by the applicant;
Declaration an an affldivit with regard to the number of transport vehicles
already owned by the applicant registered in the applicanfs
name/firm/company/cooperative socaety along with their permit numbers, in
case the vehicle(s) ts/are already being operated un.Jer a permit;
Declaration in an amdavlt confirming the availabiltty/ar;angement of parklng
space, either public or private for existing fleet as wel. as for the new vehicle for
which the applicant destres to obtaln a permit-

(d) followtng proytso shafl be added to ctause (d); namely:-

'Provided that this clause shatt ngt be applicabte in case of treshapptication made before ancemea aesioii i-r;rl:r'pi'n-Iinir,rv ,o,acquiring A J&K Contract Carfiage permil.

H:iJ9: t shall be added as provlso tirst and second to sub rute (3) of Rute 69;

\ov:ded tlat the concemed Regjonat Transpo.t Authority shall rssue A/ J&KContrad caniage permit, ulithout countersen3tur" or otniri"giJ,iJiiru,rsponAu:hon.ties aftet sa,sfying itser of the ruirn^"n, oi 
"onatii-ilni"i,i'il"*, ,,sub rute (2) within Jo wo*tng o1: y. "i o"r" 

";r"rr,pt'"i"iiir"r,rr,completed ln all respects. In ca.

r*:i; :;; ;; ;;';;':; "; 
"."";:,:; 

;i1f : :"::,1:,,::{;::T;,Xili
plovided fufther that a permrt shau be_deemed to have been granted in caseof failure of the concemed Regto

applcauon wtthtn the ,p"an"a t,.;!l 
Transpott Authotit/ to dispo* ofr the

(l) for the wordsTermanent resld€nt,

,, g"-;:x+"ttii.*ri",mll::iLt,H":X'J;::

a'
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(5)

lirrk' /.) rlt,ttt lr,: r,nllttc(1,

R[le 80 shaU be subsfltuted by the fo owhg:-

::o:-I!9 t".". wh'ch shalt be charged for vartous purposes under this Chat tet ,ha b..!as specifted ln the table betow:

Permit fee tor lst \car of
ll) Sta!te Carfta(rc5:

( II) Contract Carnages

{]9 Pivate servrce

Fee for altcnn routel

3000/-

J looooo/, for omni
. buses wrth seating

capacrty of more than
12
All lndia Touflst Taxi/
Maxr cabs 150000/-
Taxi/ Maxi cabs

50000/,

passengers.

5000/-

1000o/-

Rs. 200000/- for Omnr
buses with seating
capacity of more than 12

Rid
L

Th haws
c
Rural routes

(lII) Goods Carnages

(a) Btg buses.
(b) MqdllE buse-s
(c) Mini buses for Urban
routes
(d) Mini buses for Rural
routes

(a) All Indra Omnr Buses
(Heavy/ Medium).

(b) All Iodta Tourist Tari
Cabs.
(c) Taxl Cabs.

(d) Luxury (AC) Omnl Busas

iditv l

(a) Goods Carnages includin
goods carriaqes (Trade and

b) School buses

- fees,n nupqes
r 0000/-

. 7009L
5000/-

'1B siness
(b) Goods Carriages for
Natlonal Permits

1000o/-

a)Pflvate Service Vehicles 50000/-

10000/-

Stage Carrlages
l.Stage carriage (Bi9 buseg)
Medium Passenger
2. Buses;
(i) Rural routes
(ll) l.rrban routes

5tage Carriages
Mini Buses:
(i) Rural routes.
ii Urban routes

1S00/-

tTsot-

3

7
s00/-

(c) Good s Carriages (Trade & 500/-
Busrneqs)

q
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(C ) l.cc l,rr torlll|lllllty pl' llll!,I
(l) Iol llUltl l[l!nriporl vl,hl(.l.rt
(Goorll / l,,rsse gor)
( ll) For mcdlurn transport
vehlcles
(Goods/Passenger.)
(lll ) For heavy transport
vehlcles

re of
(r) For llght transport vehlcles
(Goods/Passenqer)

Y,, tl)/ par day

Rs 100/- per..y

fresh

On substantive basrs =
1/2 of the amount
prescribed for 9rant of

(ii) For medlum transport
vehlcles(Goods/Passenoer)
( iii) For heavy transport
vehicles (Goods/Passenger)

lv) For Taxi / Maxi Cab
holding natronal permat and
after compleflon of nine years
to be converted into local
permits

I(

On temporary basis =
Rs. 20/- per day or Rs.
100/- per week or Rs.
250/- per month or part
thereof up to a maxirhum

Fo( Iaxi / Maxi Cab
holding national permit
and after coripletion of
twelve years to be
converted into local
Permlts wlth a fees of
Rs.15000o/-

of four

buses holding national
permits and after compleflon
of nrne years to be converted
lnto local permlts

(v) For For buses holdtng
national permtts and
after completion of
twelve year5 to be
converted into local
Permlts wath a fees of

E

of

(l) Heavy a nd lYedium

7

tra

for replacement

r000/-

( il) Heavy Good s Vehlclcs and
others

800/-

of

(G) Additional fee for belated renewal of permits:applications for
In respect of belated applications for renewal of all categories permits addtUont

Rs

Subrect to the rlla)( rnum amount of fee
Prescribed for grant of fresh permit for such

Sublect
amount

to the maximum fee to the
of Rs. 3 5000/

H a The)( ) Consolidated fee n ofrespect
Permits9ranted d ifferentby States/Unton Territories for purpose ln the UT ofmuram Kashmlrand shal RSbe 1 000/5, annuper mThe Consolidatedb) fee as aforesaid shall be col lected on yearly basls. In ofcase

q

I

(D )Fce ior r:ou

Pcrmits:

l

(F

havlng Natlonal
of plying



I

c) Thc Consirlrrl.rl('d lcc tn rcspcct of goods carflagcs whtch havc National pe.mits
granted bY th(! '-rtate Transpon Arrthority, (Jammu and Kashmtr) for purpose ofpryrng r al]y state and Unlon Terrltory other th.n uT of lammu and Kashmlr shall be

I !o]l!:!eg by the State Transport Authority (lammu and Kashmtr) at the rate of Rs.
15,000/' pet annum and shall also co[ect Rs. 1,000/, as autho;ization fee towards

. the UT of lammu and KashmirJ

per month or parl thcrcof shal also l,c rccovcrablc a5, pcnaityli aaOf on to t-
a'nd

hc fee;

I l. The Governme
rn anv case.

nt may at any trme, fuliy waive off /partjalty r.auce ttri: permit fee,

(6) ln rule 83, after sub rule (4), the fo owing sha be added as sub rule (5); namety:_

'.!?)-!ll )aK co.ntract carriage vehictes sha have a yelow strip of lO cen meter
yto:n rylltng tatera y along its entire tength in the middle on the exterior of theDooy o.t the vehicte painted on both sides. In the middle of yellow strlp, on boththe sides, "A )&K contract carriage, shal be wrifte; i; ;iaii iiaerc in a cteartyvisible and rectilinear manner..

(7) In rule 274-A, rn sub rule (2), A the words, sign and figures .along with Fo.m 22. shallbe omitted.

Bv order of the Government of Jammu and Kashmlr.

sdl _

(G. Prasanna Ramaswamy), IAS
Secretary to the Government.

-MVD0N/59/2022-02-TPT

Ioht Secretary (J&K), MIntstry of Home Affarrs, Government of India-,otnt secretary, Department of Road r:l*p".t i"o iis;ir"yl, iiollrnr"nt or rnoru.Dlvlslohal Commtssioner, lammu/Ka;hmrr.
Transport Commisstoner, J&K Jammu
All Deputy Commlssaoners.
Managing Director, JKRTC, Jammu.
Drrector, State Motor caraoes. l&K_
OSD to Advisor (B) to Hon,ible Governor.
Pvt. Secretary to Chref Secretarv.
Prlvate Secretary to Secretarv t; the (
Government press, lammu for Duo,,."i:^":IT_ul : 

Trsnsport Department.
In.charge website. rlon ln extra ordlnary issue of Government Gazette
g,O file.

to the: -
All Flnancial Commrssrone6 (Additional Chtef Secretarles)
All AdmlnlstraUve SecretariGs-

Dated:04.11.2022

nlk SI ngh RathoreUnder Secretrry to the Government.
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